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ary, 1900.) 

An Act to authorize certain Companies regis- 
tered under the Indian Coixpanies Act, 
1882, to keep branch registers of their 
members in the United ICingdom. 

W E B R E A S  it is expedient to autllorize certain 
Companies registered under the Indian Companies 

Act, 1882, to keep branch registers of their members 1'1 of 

in the United Kiilgdorn ; It  is hereby enacted as fol- 
lows :- 

Short title, I. (1 )  This Act may be called the Indian Com- 
extent and 
oornme~~ce- panies (Branch Registers) Act, 1900 ; 
ment. (2) It extends to the whole of Eritish India ; and 

(3) I t  shall come into force at  once. 
Definitiot~s. 2. I n  this Act, unless there is any thing repugnant 

in the subject or context,-- 
( a )  the expression '; Company" means a Coui- 

pan? registered under the Indian Com- 
panies Act, 1882, having its capital divided vr of 

illto shares ; and 
(b )  the expression " shares " inclucles stock. 

Power to 3, ( I )  Any Company may, if authorized so to do 
l i e e ~ b r a ~ l d  by its regulations as originally framed or as altercd 
registers in 
,he uni ted by special resol~xtiou, aause to be kept in the United 
Rin~dom.  K i u g a o ~  a branch register or registers of members. 

( 2 )  The Colllpany fillall give to the Registrar of 
Joint-stock Con~panies lloticc ol the situation of the 
ofiicc \lr]lere any such branch register (llereinal'ter 
called a " Britisll register ") is kclit, an cl any clia~ige 
therein, and of the dlscolltilluauce of ally such ofice 
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in t l ~ e  event of the same being discontinued, and the 
I< egistrar shall record such notice. 

( 3 )  A British register shall, as regards the parti- 
culars cntcrcd therein, be deernod to bo a part of the 
Company's register of members kept under the Indian 
Compay~ies Act, 1882, and shall be prim& facie evi- 
dence of all particulars entered therein. Every such 
branch register shall be kept in the manner providecl 
by section 47 of the said Act. 

(4) The Company shall transmit to its regis- 
tered office in India a copy of every entry in  its Brit- 
ish register or registers as soon as may be after such 
entry is made, and shall cause to be kept a t  such 
office, duly entered up from time to time, a duplicate 
or duplicates of its British register or registers. The 
provisions of section 55 and section 60 of the Indian 
Companies Act, 1882, shall apply to every such dupli- 
cate, and every such duplicate shall, for the purposes 
of the said Act, be deemed to be part of the register 
of members of the Company. 

(5) Subject to the  provisions of this Act with re- 
spect to the  duplicate register, the shares registered in 
a Ixritish rtlgister shall be distinguished from the 
shares registered in the Indian register, and no trans- 
action with respect to any shares registered in a 
Uritisli register shall, during the continuance of the 
registration of such shares in such British register, be 
registered in any other register. 

(6) The Company may discontinue any Britisli 
register, and thereupon all entries in that register shall 
be transferred to slme other British rcgister lrept by 
the Company in the United 1Cingclom or to the regis- 
tcr  O F  members kept a t  the registered office of the 
Company iu India. 

4. The Governor General i n  Council may, by noti- Power to 
fication iu tile Gazette of inciin, make ruips and p1.e- ~ u k e r l l l e s  

and pxcsc~ibo scribe forl~ls for the purpose of carrying into effect the form. 
l>rovisions of this Act. 

5. '1'11is Act shall, s3 far  as is consisteizt wit11 tlie Construction 
tenor thel.c.ol', be construed as one ~vitli  tlie Iilclian ;$;,*c~J'JI 

Companies Act, 1882. 


